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Heard the learned counsel for the
applicant and Shri R.C.Rath,learned Standing
Counsel appearing on behalf of the Respondents.
In course of hearing Shri Rath, by filing an
order dated 02.09.2004 issued by the Divisional
Personnel Officer submitted that the applicant
having been posted as Power Contrecller in the
scale of Rs.6500.10,500/- the O.A. has rendered
infructuous. We, therefore, dispose of this
OeAs for having become infructucus.

At the end, as submitted by the learned
'com‘aséi for the applicant, weiheréby diz'éct that
the Respondents to lébk into the grievance of
the applicant with regard to non.payment of
leave salary (leave he had taken on medical
ground for the period from 29.11.2)01 to 28 .8.02)
as due and admissible and the same should be
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redressed within a period of 60(sixty) days
from the date of receipt of this order. ‘

No costs_.




